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 Constn.  (Amilt.)

 MR.  DEPUTY--SPEAKER  :  The  que-
 stion  is  :

 “*That  leave  be  granted  to  introduce  a  Bill
 to  provide  for  relaxation  of  age  for  entry
 into  public  services  in  certain  circumstances”.

 The  motion  was  adopte

 SHR!  B.  K.  DASCHOWDHURY  :  |
 introduce  the  Bill.

 CONSTITUTION  (AMENDMENT)  BILL.
 (Aimendmeat  of  Article  324)

 SHRI  SHYAMNANDAN  MISHRA  (Be-
 gusarai  )  :  |  beg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  amend  the  Constiuticn
 of  India.

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tron  as:

 **That  leave  be  granted  to  imtredue  a
 Bill  further  to  amend  the  Constitution  of  Indsa.

 The  motion  was  adopted

 SHRI  SHYAMNANDAN  MISHRA  :  I
 introduce  the  Bill.

 me

 CONSTITUTION  (AMENDMENT)
 BILL—conrd.

 {Amendment  of  articles  8t,  82  and  insertjon
 of  new  article  28]  A)  by  Shri  Murasoli

 Maran.

 MR.  DEPUTY—SPEAKER  :  We  now
 take  up  further  consideration  of  the  following
 motion  moved  by  shri  Murasoli  Maran  on  the
 28th  May,  97I:--

 ‘*'That  the  Bill  further  to  amend  the  Con-
 stitution  of  India,  be  taken  into  consideration.”
 We  have  originally  allotted  two  hours  for
 this,  and  we  have  taken  ofte  hour  and  36  mi-
 Nutes,  There  are  just  24,  mimites  more.  Last
 time  }  think  we  agreed  to  give  some  more  time
 to  this  Bill,  But  we  had  not  fixed  up  by  how
 ouch.  I  think  one  hour  will  do.(Interruprion)
 Shall  we  extend  it  by  one  hour  ?  I  think  that
 should  be  shough.  We  have  24  rninutes  rema-
 ining  from  the  two  hours  that  had  been  allotted.

 =
 it  wif  now  be  one  hour  and  24  minutes

 re,"  ,  —
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 DR.  KARNI  SINGH  (Bikaner)  :  Will
 I  have  time  to  move  my  Bill  for  consideration  ?

 MR.  DFPUTY—SPEAKER  :  Yes.  Now,
 Mr,  salve  was  on  his  legs  on  the  last  occasion
 He  will  continue,

 SHRIN.  K.P.  SALVE  (Betul)  :  Mr,
 Dzputy—Speaker,  Sir,  part  of  my  speech  was
 over  that  day.  I  think  that  was  the  part  in
 which  I  was  pointing  out  to  Mr.  Maran  that
 in  his  weighty  arguments  he  had  come  out
 with  voluminous  statistics  and  those  statistics
 were  absolutely  overwhelming.  They  were
 50  complicated  that  one  very  happy  feature
 of  those  statistics  was  hardly  any  one  under-
 stood  the  same  in  the  House.

 AN  HON.  MEMBER:  Including  yourself.

 SHRI  _N.K.P,  SALVE:  I  could  not  follow
 thos  statistics  very  clearly  and  |  hope  when
 he  replies,  some  of  the  salicnt  statistics,  |  am
 sure,  he  will  repeat.  At  any  rate,  trying  to
 get  the  Constitution  amended  onthe  basis  of
 statistics  as  he  has  come  out  with,  }  think,  is
 over  simplification  of  the  matter  for  the  simple
 reason  that  nobody  will  dispute,  nobody  will
 doubt  that  by  this  amendment,  a  very  cardinal,
 a  very  basic  and  fundamental  principle  of  the
 Constitutional  law  which  we  have  folloed  in
 our  Constitution  for  years  and  which  has  been
 followed  in  different  constitutions  in  different
 countries  is  sought  to  be  dislodged.  That
 principle  was  described  by  Shri  Shandare
 as  the  principle  of  equality  of  the  people  of
 the  country,  Unless  there  are  very  weighty
 arguments  for  us  to  change  our  Constitution
 and  change  it  in  a  manner  as  to  justify  the  depa-
 tture  from  this  cardinal  principle,  J  am  afraid
 Mr.  Maran  will  not  find  any  support  what-
 soever  for  the  amendment  to  the  Constitution
 which  he  is  seeking.

 The  proposed  amendment  to  the  Consti-
 tution  proceeds  upon  the  assumption  that
 the  population  in  ‘1951  in  our  country  was  as
 it  were  an  ideal  population,  and  that  it  must
 constitution  ap  immutable  basis  for  the  repte-
 sentation  to  be  given  to  people  in  this  House
 in  terms  of  article  8i,  whereas  article  8॥  cont-
 emplates  representation  in  this  chamber  not
 statewise;  it  deems  the  entire  countty  88  a
 whole,  the  people  as  a  whole,  the  nationas
 a  whole,  representation  to  the  people  as  a
 whole  in  this  chamber.  Now,  Shri  Maram  wants
 in  the  year  of  grace  i97I,  to  take  the
 population  in  1951,
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 {Shri  N.K.B.  Salve  |
 And,  on  the  basis  of  that  population,  give

 fepresetitation.  May  |  ask,  what  is  so  magical
 about  the  49S  population?  He  said,  we  started
 family  planning  in  1951  and  since  we  have  done
 well  in  that  fild  as  compared  to  other  States,
 we  must  not  be  penalised.  This  is  an  extremely
 tenuous  and  weak  argument,  which  proceeds
 on  the  assumption  as  though  until  1951  all
 other  States  were  going  ahead  with  utmost
 efficiency  in  producing  children,  and  since
 Madras  has  excelled  all  other  States,  therefore
 in  1970  Madras  should  be  rewarded  for  what
 it  did  in  I954,  The  tllogicality  of  this  argument
 becomes  very  clear  when  you  see  that  a  day
 may  come  when  ॥  a  particular  States  there
 may  be  psogte  four  times  as  much  as  in  Madras
 State  and  wh2reas  for  every  100,000  men
 there  may  be  a  representative  from  Tamil  Nadu,
 in  other  States  for  every  400,000  men  there
 may  be  a  representative.  Therefore,  st  is  not
 possible  to  so  amend  =the  Constitution  which
 will  take  us  to  such  an  absurd  situation. At  any
 tate,  if  we  had  at  all  known  that  495]  popu-
 Jation  is  going  to  be  the  basis  for  determing
 the  number  of  representatives,  before  95]
 we  would  have  tried  our  best  in  the  product-
 wity  of  children.  1  do  not  know  whether  Mr.
 Maran  was  married  or  not  in  (95f,  but  T
 was  married.

 SHRI  Rg.  V.  SWAMINATHAN  (  Madu-
 raiy  :  Even  sow  he  is  a  bachelor.

 SHRI  N.  K.  P.  SALVE  :  80  the  mystery
 is  immediately  solved  why  he  has  this  parts
 cular  approach  towards  the  population  problem.
 We  know  the  famous  Malihusian  theory
 that  while  means  of  subsistence  grow  alge-
 besically,  population  grows  geometrically,
 This  theory  was  shown  to  some  great  critic
 in  France,  who  there  upon  fsaid,“‘Mr.  Malthus
 eeems  to  have  donc  very  well,  except  that  he
 had  not  consulted  his  wife.”  When  this  was
 shown  to  Mc.  Malthus,  he  said,  म्  have  no
 wife,  How  am  f  to  consult  her  7”  Thereupon,
 the  Fresch  critic  said,  “‘That  is  why  there  is
 this.  absurdity.”  We  do  not  produce  chifdren
 with  the  help  of  algebra  or  geometry.  We

 them  usually  with  tte  help  of  wives.
 (interruptions),

 {  do  not  want  Mr.  Maran  to  rely  very
 seridemly  on  the  statistics.  Pepulation  ip  not
 &  problerh  of  algebra  or  geometry.  It  is  basi-
 Cally-a  timan  problems,  Statistics  are-anneti-
 mes  Hes.  The  minister  was  extieniely  fescinated
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 when  [  told  the  House  the  otter  day  that
 there  are  three  types  of  lies—lies,  dammed
 lies  and  statistics.  So,  let  us  not  be  overwhe-
 Imed  by  statistics,  {t  is  a  human  problem,
 (As  I  said,  if  we  had  known  thaf  !934  है.)
 lation  is  going  to  be  the  basis  for  determining
 the  number  of  representatives  in  this  charisber,
 we  would  have  produced  more  children  in
 I95t,  How  can  we  undo  that  mistake  now  ?

 हल  Madras  has  done  better  in  farmily  phitming,
 why  does  Mr,  Maran  think  that  other  States
 will  not  do  better  ?  1  understand  that  Maha-
 rashtra  is  doing  extremely  well  in  famity  pla-
 nning  and  some  day  they  might  excel!  Tamil
 Nadu,  In  fact.  !  was  told  the  othe:  day  that

 tn  Maharashtra  they  are  implementing  the
 family  planning  programme  with  a  vengeance
 In  the  case  of  the  wife  they  do  (ubectomy  and
 im  the  case  of  the  husband  vasectomy,  because
 they  do  not  want  to  leave  either  of  them  to
 chance  independently;  Maharashtra  doing
 so  wellin  the  matter  of  family  planning

 Kindly  do  not  consider  that  article  st  ts
 such  a  grat  disincentive  ta  family  planning
 Other  States  will  follow  Maharashtra  and
 surely  we  will  bring  aout  a  proper  adjustment

 It  hurts  me  that  OMK  has  brought  this
 resolution,  They  have  got  a  wonderful  set
 of  people  here  who  are  dedicated  men.  Their
 record  of  pybire  service  is  magnificent,  This
 odour  of  parochial  approach  ts  something
 which  I  want  them  to  get  away  from.  Why  do
 you  look  onty  at  Tamtinadu  ?  Why  not  my
 State  ?  Madhya  Pradesh  has  been  acglected
 so  much  that  :t5  difficult  for  me  to  describe
 it.  Uf  the  Central  Government  had  considered
 that  Madhya  Pradesh  was  not  in  India  it
 would  not  have  been  as  ‘bad  as  this,  They
 seem  to  consider  that  india  is  nowhere  near
 Madhya  Pradesh.  This  is  our  miseadle
 condition,  )  would  invite  Shri  Maran  sometime
 to  some  to  my  rescue,  to  my  constituency,
 which  is  oa  the  way  to  Madras  on  the  main
 Grand  Trunk  route.  Look  at  the  magnificent
 work  the  DMK.  members  have  done.  They  are
 24  membersand  we  are  22  on  this  side  of  the
 House  from  Madhya  PradeshWhile  we  were  not
 able  to  do  anything,  those  24  members  were
 ablerobrowbeat and  intimidpte  the  Goverament
 of  India  and  get  everything  for  themaglyes.
 They  have,  such  mageificert  quatities,  Why
 do  they  want  a  3  of  4  more  members.  Ut  ds
 quality  that  matters igh  mot  number,  Look



 85  Const...  (Amdt.)  TYAISTHA  2,

 at  the  entire  problem  from  the  viewpoint  of
 the  nation  as  a  whole.  After  all,  what  is  it
 that  article  है  contemplates  ?  It  wants  the
 population  of  the  whole  country  to  -be  taken
 into  consideration.  When  you  are  sitting  in
 this  chamber,  for  God  is  sake,  forget  that
 you  belong  to  Tamilnadu  or  Madhya  Pradesh.
 Kindly  consider-that  we  are  Indians.  first  and
 Indians  last.  It  ts  India’s  interest  which  must
 come  first  and  everything  else  afterwards.
 Therefore,  what  does-it  matter  whether  your
 population  in  951  was  more  or  less.  We  have
 to  consider  the  problems  of  India  of  today  and
 not’  of  the  India  of  the  past.’  To  take  into
 account  the  population  of  l95!  as  the  basis
 now  looks  very  irrational.

 Only  one  word  about  allocation  of  funds
 there  is  hardly  any  section  in  this  House  which
 has  a  great  grievance  about  the  allocation  of
 funds  as  we  from  Madhya  Pradesh

 SHRI.G.  VISWANATHAN  (Wandiwash)
 Do  not  be  parochial.

 SHRI.N.K.P  .SALVE  :  If  ॥ ह  -had  been  paro-
 chial,  |  would  have  moved  a  Bill  or  resolution
 for  larger  allocation  for  Madhya  Pradesh.
 I  am  speaking  ‘of  our  grievances.  Our  Chief
 Minister  seems,  to  feel  that  we  are  a.set  of
 nincompoops,  including  the  distinguished
 President  of  the  vanquished  Jan  sangh.  He
 feels  that  all  of  us  are  not  able  to  do  anything
 for  Madhya  Pradesh.  I  hope  Shri  Manoharan
 will  teach  me  the  technique  of  DMK,  how
 they  manage  to  broweat  the  Central  Goveérn-
 ment.  |  am  prepared  ‘to  go.  him  provided  he
 teaches  me  the  right  technique.

 I  would  have  no  objection  even  for  larger
 representation  Let  Tamilnadu  have  more
 representation,  if  they  want.-  After  all,  that
 is.a’State  which-has  made  a  tremendous  cont-
 ribution  to  the  cultural,  political  and  social
 life  of  this  country.  If  they  come  here  in  larger
 numbers,  well  ahd  good.  But  we  have  to
 look.  at.the  problem  as  a  whole.

 Coming  to  the  allocation  of  funds,  by  this
 aniendment  “of  article-  281  Shri  Maran  seeks
 to  introduce  the  element  of  population.

 Tam  sure,  hé  will  at  least  admit’  that  if  ‘we
 want  to  eradicate  regional  disparities,  surely,
 that  does  not  depend  on  population  one  bit.
 Regional  disparities  ‘are  completely  divorced
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 or  separate  from  purely  population.  There-
 fore,  if  we  want  to  get  rid  of  regional  dispa-
 rities,  itis  some  other  ‘considerations  which
 must  come  into  play.  Surely,  in  the  Tamil
 Nadu  State  itself  there  will  be  districts  which
 are  backward  and  other  districts  which  are
 more  backward.  Likewise  in  my  State  some
 districts  are  backward  and  others  are  more
 backward;  the  State  as  a  whole  is  backward.

 SHRI  PILOO:  >  MODY  (Godhra)  :
 The  whole  country  is,  backward.

 “SHRI  N.  K.P.  SALVE:  Madhya  Pradesh
 capita  income  which,  |  think,

 with  that  of  Orissa.
 has  a  per
 compares  only

 is  ‘of  importance  is  allocation  of
 funds  from  the  Centre.  Grants  from.  the
 Centre  should  be  done  on  a  rational  basis
 keeping  the  picture  of  the  entire  country  as  a
 whole  in-view  and  keeping  in  view  the  regional
 disparitiesin  which  ever  State  they  are,  including
 Gujarat  State.  Personally,  I  think,  that  State
 must’  be"  very  poor  financiatly  from  where
 Shri  Piloo  Mody  is  elected.

 What

 Therefore.  in  view  of  this  position  of  the
 matter  and  the  very,  very  erudite  principle
 which  has  been  enunciated  by  shri  Bhandare,
 who  has  just  now  come,  that  this  will  dislodge
 the  principle  of  equality  of  people—that  is
 the  only  principle  16  remember  in  his  speech
 which  was  distinctive  for  its  original  contti-
 bution  and  brilliant  for  its  eloquence;  ©  that
 is  one  reason  why.  1 ह  have  forgotten  that  speech—

 IT  submit  that  Shri  Maran  would  do  well  to
 withdraw  this  Bill.

 श्री  एम.  रामगोपाल  रेड्डी  (निजामाबाद)
 उपाध्यक्ष  भोंदू,  मैं  दक्षिण  भारत  से  आया

 हूं  और  आन्ध्र  प्रदेश  का  प्रतिनिधित्व  करता  हूं  ।

 वहां  की  पालियामेंट्री  सटे  कम  हो  गई  हैं,  फिर

 भी  हम  शिकायत  नहीं  करते  हैं  7  961  में  जो

 सर्कस  हुआ  था  उस  में  वेस्ट  बंगाल  की  पापुलेशन
 43  परसेंट  बढ़ीं,  श्रान्प्रं  की  27  परसेंट  बढ़ी  और

 तमिलनाडु  की  is  परसेंट  बढ़ी,  लेकिन  सीट  नहीं

 बढ़ीं  इसकी  वजह  से  वहां  पालियामेट्ट्रा  सीट  कम

 हुई  हैं  |  मैं  अपने  त  मल नाडु  के  भाइयों  से  डीएम.
 के  भाइयों  से  यह  उम्मीद  कर  रहा  था  की  प्रापर्टी
 केबारे  में  जो  कास्थ्टियेशन'  को  बदलने  की  बात है

 उसके  लिये  कोई  तमाम  ला यंग,  लेकिन  बदकिस्मती
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 th  एम०  गोपाल  रेड्डी]

 से  बह  लोग  ऐसी  तरमीम  लाये  है  जिस  से  एक
 प्राचीन  के  मुकाबले  में  दूसरे  प्राचीन  के  झगड़ा
 करने  की  बात  हो  रही  है।  मैं  इसकी  शिद्दत  के  साथ

 मुख़ालिफ़त  करता  ह

 तमिलनाडु  के  लोग  इसे  लीजेंड  है,  लेकिन  उनकी
 तरक्की  गा  राज  यह  है  कि!  पहले  पहल  जम  अग्रेज
 शाये  तब  वह  सं द्रास  पोर्ट  पर  उतरे,  जिसकी  वजह
 के  वहां  काफी  तरक्की  हुई  ।  इसके  बाद  चूकि  बह
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 काम  करते  है,  लेफ्ट  कम्युनिस्ट  हैं,  उन  लोगों  को

 सुखिया  हो  जायेगी  भ्रमर  पिछड़ी  हुई  स्टेट्स  को

 पीछे  रखने  की  कोशिश  की  जायेगी  तो  ह! 4  ६. औ  एक
 दिन  बहु  लोग  रिवोल्ट  करने  के  लिये  तैयार  हो

 जायेगे  ।  इसलिये  हमको  दूसरी  सभा  स्टेट्स  को

 मदद  करनी  चाहियें।  राज  हम  देख  रहे  है  प्रक्रिया

 दूसरे  देशो  को  मदद  दे  रहा  है  अमेरिकी

 में  खुद  बडी  बडी  इडस्ट्रीज  है,  लेकिन  बहू  दूसरे
 देशो  को  पैसा  इसलि ये  दे  हा  है  कि  वह  नहीं  चाहता
 कि  वहा  पर  गरीबी  बढ़े  शौर  अमरीका  को  उससे

 गॉल कता  पोर्ट  में  उतरे  इसलिये  बेस्ट  बंगाल  की  खतरा  पैदा  हो  1  में  चाहता  ह  कि  हमारे  डीएमके
 तरक्की  हुई  ।  इसी  तरह  से  जो  बम्बई  का  पोर्ट  है
 बहा  पर  अग्रेज  द्ेड्से  शाये  और  इस  रास्ते  वहा
 तरक्की  हुई।  इसलिये  यह  कहना  कि  हमने  अपनी

 मेहनत  से  तरक्की  की  है  यह  गलत  है  q  चूकि  पहले
 बहा  अंग्रेज  उतरे  इसलिये  उनकी  तरक़्की  हुई  t
 जो  तामिलनाडु  के  लोग  है  यह  फैमिली  प्लानिंग
 को  अच्छी  तरह  समझते  है  इसलिये  उन्होंने  उसको

 जल्दी  शुरू  कर  दिया  है  ।  जो  बैकवर्ड  एरिया  हैं

 बह  फैमिली  प्लैनिंग  को  नहीं  जान  सके  और  उसके

 जल्दी  न॑  शुरू  करने  की  वजह  से  वहा  पर  ज्यादा

 लोग  हो  गये  और  बह  कौर  भी  ज्यादा  बढाते  चले
 जा  र  हे  है  चूकि  वह  लोग  ज्यादा  तरक्की  नहीं  कर

 सकें,  बिना  पढ़े  लिखे  है,  इसलिये  उसके  साथ

 बा इन्साफ़ी  नही  हो  सकती  ।  जो  लोग  पीछे  पड़े  रह

 गये  हैं'  उनको  चरागे  लाने  की  जरूरत  है।

 हम  लोग  यहा  पर  गरीबी  हटाओ  का  लोगन

 लगाकर  आये  हैं,  हमारे  डी एसके वालो  ने  भी

 बही  लोगन  लगाया  था  और  जीत  कर  आये  है  I

 उनको  इस  जीत  को  नहीं  भूलना  चाहिये  जहा
 लोगों  में  गरीबी  है  उसको  हटाने  की  जरूरत  है  ।

 बैंक  1 4  एरिया  में  जहां  ज्यादा  भरी बी  है  ज्यादा

 रुपहरा  खर्च  करने  की  जरूरत  है  ।  अगर  हम  ग्लास

 में बागी  “डालें  तो  वह  मसावी  तरह  से  ऊपर

 उठता  है  ।इसी  तरह  से  तरक्की  भी  होनी

 चाहिये  .  जिस  तरह  से  माली  माइन  -में  शम्मी
 भास  को  काट  देता  है  और  जो  चल  नीचे  मिरी

 हुई  दोषी'  है  उसको  ऊपर  उठाकर  ठीक  करता  है  t

 इसी  तरह  से  जो  स्टेटस  पीछे  पड़ी  हुई  हैं  उनकी

 तर्क की'  होती  चाय,  बरना  जो  तक्‍्सलाइट्स  का

 वाले  दोस्त  समझे  ore  हिन्दुस्तान  पीछे  पह  गया

 तो  उसका  एक  अकादमी  भी  भागे  नहीं  बढ़  सकेगा।  ।

 जो  भागे  बढ  भी  जाएगा  उसको  भी  पीछे  लाना

 पड़ेगा  ।  भागे  की  सोच  कर  इस  किस्म  की  कोई
 डि माह  उसको  नहीं  करनी  चाहिये  I  यह  जो

 डिमाड  है,  यह  मजूर  नही  होती  है  या  यह  जो  तरमीम

 है  यह  पास  नहीं  होती  है  बौर  इसको  रिजेक्ट  कर

 दिया  जाना  है  तो  लोगो  में  बुरे  बाल  बाकी  रह

 जायेगे  ।  इस  वस्तु  उनका  नेवर  होने  की  हैसियत
 से  में  उनसे  प्रतीत  करता  हु  कि  बह  इस  तरमीम

 को  वापिस  ले  ले  ताकि  ग्राही  फिर।  हिन्दुस्तान  में

 पैदा  हो  सके  ।  यदि  फिजा  खूब  हो  गई  तो  यह  किसी

 के  हित  में  नहीं  होंग।  ।  हमेशा  जिद  नहीं  बरन

 चाहिये  |  हमेशा  जिद  करने  से  लाभ  नहीं  होता  है

 इसका  एक  फायदा  जरूर  हो  गया  है  कि  लोगों  का

 ध्यान  टघर  चला  गया  है।  लेकिन  ऐसा  काम  महीं

 होता  चाहिये  कि  लोगों  के  दिल  में  खटास  रह  जाए

 डीएम  ote  वाले  हमेशा  हठबमिता  स ेकाम  करते

 हैं।  उन्होंने  गणेश्वर  ड्रावर  का  बायकाट  किया  |

 उसको  उन्होंने  मानव।  लिया  1 हुर  चीज़  वह  सेंटर  से

 मनवाने  की  कोशिश  कर  रहे  हैं  |  इसकी  भी  कोई

 हद  होती  है  ,  मानते  की  भी  एक  हद  होती  है  ॥

 उनको  चाहिये  कि  वे  जरा  अपने  मापकों  बाथू

 में  चले  ।  उनकी  चल  रही  है  लेकिन  ज्यादा  चलाने

 की  वह  कोशिश  तन  करे  ।  परसों  तक  भाई एए सं

 शौर  झा ईपीएस के  जो  कम्पीटीशंज  ह्  करते

 थे  उनमें  मद् रास्त  के  लोगों  का  बीस  पच्चीस  प्रतिशत

 नाग  रहा  करता  था  बज बालि  जोड़ें  पंजाब  कौर'

 दिल्‍ली  यूलिबलिही  बगैरहू बालें
 वाले  भागे  सा  रहें  है|
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 किसी  भी  मुल्क  के  मुख़तलिफ़  हिस्सों  में  ज्यादा  फर्क

 नहीं  रहता  चाहिये  ।  उससे  सुनसान  होगा,  बहुत

 मुकाम  होते  को  मकान  रहेगा  ।  इस  वास्ते

 मुल्क  के  सभी  हिस्से  एक  संग  आगे  बढ़ें  इसकी

 व्यवस्था  होनी.  जाहिर  i  reese  के  हिसाब
 से  पैसा  भहीं  देना  चाहिये,  सैंटर  को  सहायता  महीं
 देनी  चाहिये  |  जो  गरीब  और  पिछड़ी  हुई  स्टेट्स

 हैं  उनकी  ज्यादा  मदद  करने  की  में  सिफारिश  करता

 हं।

 इन  शब्दों  के  साथ  मैं  डी.एम.के.  के  माननीय

 सदस्य  से  अपील  करता  हूं  वही  इसको  वह  वापिस

 ले  लें।  जरूरत  हो  तो  इस  तरह  का  रेजोल्यूशन  या

 कास्टीट्यूशन  का  एरेंजमेंट  यहां  वह  पेश  करें  कि

 जितने  वैलर्ड  एरियाज  हैं,  उनकी  भपलिफ्टमेंट
 के  लिए  सैंटर  ज्यादा  खर्च  करे  तकी  सब  लोग

 बराबर  की  सतह  पर  भा  सके  कौर  भागे  बढ़  सके  1

 SHRI  R.  V.  SWAMINATHAN  (Madu-
 rai)  :  Mr.  Deputy—Speaker,  many  hon.
 Members  from  my  side  have  requested  Mr.
 Maran  to  withdraw  the  Bill  which  he  has
 moved,  Even  after  hearing  the  forceful  speech
 made  by  my  hon.  friend,  Shei  Salve,  |  could
 not  see  any  reason  to  request  my  hon.
 friend  Shri  Maran  to  withdraw  the  Bill.  Rather,
 I  would  like  to  support  the  Bill  because  it  has
 come  with  a  genuine  purpose.

 Mr.  Salve  mentioned  that  he  smelt  pero-
 chialiam  for  the  simpie  reason  that  it  has  come
 from  the  B.M.K.  Party.  That  is  not  the  case.
 The  position  48  that  when  the  Government
 of  India  took  up  the  family  planning  pro-
 gramme  in  1952,  many  States,  of  course,
 in  the  begining  all  the  States  took  interest
 in  that.  But  later  on,  many  States  have  not
 given  their  duc  consideration  to  the  family
 planning  propaganda.  Only  certain  States  have
 taken  it  up  as  if  it  is  their  solemn  function
 to  be  performed,  So  far  as  the  southern  States,
 particulary  Tamil  Nadu  is  concerned,
 not  only  the  present  ruling  0,  M.  K.
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 I  may  point  out  that  one  of  the  Ministers
 of  the  D.M.K.  Government,  Shri  Neduche-
 viyan  who  isin  charge  of  family  plating,
 makes  speeches  advocating  the  cause  of
 family  planning.  even  in  the  ssarrlage
 function.

 T  have  also  been  to  some  marriage  fun-
 ctions  and  have  seen  this,  Some  people  who
 listen  to  his  speech  will  also  resent,  Usually,
 in  a  marriage  function  in  Tamil  Nadu
 our  people  used  to  greet  Pauthinaram
 Pedru,  in  other  words  ‘‘Wish  you  happy
 life  with  6  children".

 But  this  gentleman  tells  them,*‘You  have
 only  one  or  the  maximium  two,”  This  kind
 of  family  planning  propaganda  is  being  made
 by  the  ministers  of  the  D.M.K.  Government.

 This  Bill  speaks  not  only  for  Tami]  Nady
 but  for  all  the  Southern  States,  inciuding
 Andhra.  He  is  not  pleading  for  the  Tamil
 Nadu  alone,  as  has  been  stated  by  Mr.  Salve.
 Shri  Maran  is  pleading  for  the  whole  Southern
 States,  or  for  that  matter,  any  State  which
 is  implicity  following  the  family  planning
 programme,  on  account  of  which  it  is  losing
 the  increase  in  population.

 Population  explosion  is  not  something
 peculiar  to  our  country.  It  is  a  problem  of  the
 entire  world  and  every  country  faces  this
 problem.  In  all  international  conferences
 it  is  discussed  with  a  specific  resolution  about
 this  population  explosion.  The  entire  world
 is  aware  of  this,  therefore,  we  will  have  to  do
 some  thing.  The  States  which  are  implicitly
 following  the  programme  are  now  being
 penalised,  Thorefore  I  ask  what  is  the  remedy
 for  it  ?

 Mr.  Salve  said  that  this  is  against  the
 principle  of  equal  opportunity  to  all  people.
 I  can  give  him  a  proposal;  will  he  accept  it  ?
 Let  us  have  some  minimum  seate  on  the  basis
 of  the  95]  census.  Any  State  which  hes  in
 cronsed  the  population  may  get  more  seats;
 we  have  no  objection.  We  are  doing  it  in  the
 fight  of  following  the

 be  pes me  ce policy  and  programme  and
 ६

 ६  we  should  not  be  peialised.  We plea  tha
 eH

 is  not  being  facod  now;  even  the  grevious
 Gongrem  Government  bad  to  faze  it.  thoge
 Rtatee  which  are  losing  on  account  of  the
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 nce  to  Family  Planning  programmess
 should  be  compensated.  This  is  right  time  we

 consider  what  we  can  do  for  those  States
 which  have  got  reduced  population.

 +  F  cannot  understand  the  argument  of  Mr.
 JM.  R.  Gopala  Reddy.  |  do  not  know  why  he

 ry  toquesting  Mr.  Maran  to  withdraw  the  Bill.
 If  this  is  passed,  his  State  will  also  get  the
 benefit.  E  can  tell  you  this,  if  we  give  up  this

 Family  Planning  programmes,  Tamil  Nadu
 and  Andhra  will  exceed  the  rest  of  the  country
 so  far  as  production  of  population  is  concerned.
 i.can  speak  that  for  Andhra  also.  There  is  a  for

 in  the  argument  of  Mr.  Maran.  But,  I  don’t  see
 any  force  in  Mr.  Salve’s  speech.  He  says  there

 is  parochialism  in  it.  |  want  to  tell  him  there  is
 no  parochialism.  If  there  is  parochialism,  |
 will  oppose  it  tooth  and  nail.  If  there  is  paro-

 chialism,  I  will  be  the  first  to  oppose  whether
 “it  comes  from  DMK  or  any  other  party.
 There  is  no  such  thing.  This  is  a  simple  legi-
 timate  demand.  We  are  not  asking  for  some-
 thing  which  is  more  than  what  we  are  entitled;

 only  thing  is  that  we  do  not  want  to  ba  penalised
 ‘That  is  all.  We  don’t  want  our  seats  to  be
 reduced.  We  don’t  want  more  seats  at  others
 cost.  We  only  want  that  our  seats  should  not
 be  reduced,  should  not  be  taken  away,  beacause
 we  follow  family  planning  programmes.

 >  में  therefore  give  my  wholehearted  support
 to  Mr.  Murasol{  Maran’s  Bill.

 SHRI  SEZHIYAN  (  Kumbakonam  )  :  I
 rise  to  support  the  Bill  moved:  by  my  coll-
 eague,  Mr.  Murasoli  Maran.  Many  arguments
 fave  been  advanced  against  the  acceptance  of
 the  Bill.  Among  those  arguments.  the  most
 dioquent  was  that  of  Mr.  Salve.  He  began

 ‘his  arguments  from  the  bed  chamber  and
 then  to  the  chamber  of  this  House.

 He  had  also  some  very  uncharitable  expre-
 ssion  to  use  against  statistics,  When  the  mover

 "produced  so  many  figures  and  facts  for  his
 case,  those  figures  did  not  suit  Mr.  Salve,  so
 he  contends,  that  the  entire  statistics  should
 be  condemned...

 SHRI  G.  VISWANATHAN  :  He  is  a
 chartered  accountant.  He  probably  got
 bored  with  figures  and  then  -he  said  it,
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 SHRI  SEZHIYAN  :.  All  the  day-he-  deals
 with  figures,  yet  when  he  comes  to  the  Cha-
 ‘mber,  he  probably  feels  that’  statistics  are
 useless,  and  he  said,:‘‘Lies,  damn  ties  and
 Statistics”.  .  .  .

 SHRI  K.  MANOHA4RAN  Madras
 ‘North!)  «  It  was  not  his,  bat  I  think  it  was
 ,Mark  Twain’s,  ५  .

 SHRI  SEZHIYAN  ‘:  Statistics  ist  here  for
 substitution  of  facts  for  fancies  and  logic  for
 irrationality,  Unless  one  bases  one’s  arguments
 on  facts  and  logic,  one  will  be  defeated  on
 one’s  point.

 The  main:  point  which  was  raised  by  Mr.
 .R.  D.  Bhandare  and  also  seconded  by  my
 hon.  friend  Mr,  N.  K.  P.  Salve  is  that  it  is
 cardinal’  pririciple  that  the  equality  of  people
 should  be  accepted,.  |  would  submit  that
 in  a  federal  structure,  it  is  not  the  equality
 of  people  alone  that  should  be  counted,  ut
 the  equality  of  States  also  should  be  counted.
 The  basic  or  cardinal  principle  in  a  federay
 structure  is  that  no  State,  whether  it  be  big
 or  small,  whetber  it  is  hugely  populated  or
 sparsely  populated  should  feel  any  sense
 of  discrimination;  they  should  all  feel  equal
 when  they  meet  in  a  chamber.  This  is  the
 cardinal  principle  in  a  federal  structure,.  If
 you  take  the  States  Reorganisation  Commi-
 ssion’s  report  of  1955,  you  will  find  that  Mr.
 Panikkar  had  this  to  say  in  his  note  appended
 to  the  report  :

 “I  consider  it  essential  for  the  successful
 working  of  a  federation  that  the  units  should
 be  fairly  evenly  balanced,  Too  great  a  dispa-
 rity  is  likely  to  create  not  only  suspicion  and
 resentment  but  generate  forces  likely  to  unde-
 rmine  the  federal  structure  itself  and  thereby
 be  a  danger  to  the  unity  of  the  country.  This
 is  clearly  recognised  every  where.  In  most
 federal  constitutions,  though  wide  variations
 exist  in  respect  of  the  population  and  resources
 of  the  units,  care  is  taken  to  limit  the  influd-

 ence  and  authorities  of  all  the  States,”

 Since  it  has  been  accepted  all  over  the
 world  in  other  Constitutions,  perhaps  we  find
 that  the  reverse  is  the  case  in  India,  If  we
 take  the  US  Senate,  we  find  that  New  York
 which  is  the  most  populated  State  and  Neavada
 which  is  the  least  populated  State  both  have
 equal  representation.  My  hon,  friend's  Spl



 193  Const.  (Amett.)

 suffers  in  one  respect.  He  has  put  it  in  the
 minimal  way.  If  Thad  brought  forward  a  Bil}
 T  would.  have  put  in  the  provision  that  all  the
 States  should  have  equal  representation.
 This  also  has  been  referred  to  by  Mr.  Panikkar
 in  his  report,  and  he  says  that  the  instance
 of  the  Soviet  Union  is  there.  He  says  :

 **In  the  Soviet  Union  also,  only  Great
 Russia  has  a  larger  population  than  most
 other  unites  of  the  federation  taken  together,
 Representation  in  the  House  of  Nationalities
 is  weighed  against  her,  so  that  the  other  unite
 of  the  federation  may  not  be  dominated  by
 larger  units,”

 He  goes  on  to  give  examples  of  other  Con-
 stitutions  where  in  population  alone  is  not
 taken  into  considerntion  for  representation
 in  a  Chamber  of  all  the  fedcrationing  units.
 In  other  words,  it  means  that  population
 alone  should  not  be  the  guiding  principle.

 It  was  asked  why  1951  should  be  taken  as
 the  base.  Whichever  base  may  be  chosen,
 we  are  prepared.  If  it  is  intended  to  peg  this
 down  to  the  base  year  1951  or  968  as  sugge-
 sted  by  the  All  India  Family  Planning  and
 Health  Conference  that  met  at  Bhopal,  we
 would  have  no  objection.  Once  the  basic
 Principle  is  conceded  that  a  State  that  is  going
 in  for  family  planning  should  not  be  discou-
 raged  by  this,  it  does  not  matter  which  base
 year  is  agreed  to,  Whether  my  State  loses  or
 the  other  States  lose  is  immaterial.  The  basic
 principle  is  that  the  numbers  should  not  be
 fixed  on  the  basis  of  population  alone,  for
 Once  that  is  done,  family  planning  programmes
 will  get  slackened,  and  the  States  which  are
 assiduously  following  up  the  programme
 will  get  discouraged.  That  is  the  basic  point
 taken  by  my  hon,  friend  Shri  Murasoli  Maran.
 Tt  was  on  that  basic  principle  that  he  was  ques-
 tioning  whether  my  hon.  friend  was  married
 in  948  er  in  1951.00.08

 SHRIN.  K.P.  SALVE  :  948,

 SHRI  SEZHIVAN  :  As  soon  as  Indepe-
 Rdence  was  attained  he  gave  up  his  indepe-
 dence,  4  think.

 He  has  been  very  disciplined  in  the  bed
 chamber  because  he  has  one  son  and  one
 daughter,  Fie  haa  striptly  १६००७  to  the  principle  :

 TYAISTHA  al,  693  (SAKA)  (Bill  by  Shri  Maran)  94

 consciously  or  unconsciously,  scientifically
 or  unscientifically,  in  a  disciplined  or  undi

 sciplined  way,  I  cannot  say.  The  basic  prin-
 ciple  is  not  whether  Madras  gains  a  seat
 or  some  other  State  loses  two  seats;  the
 basic  principls  is  whether  you  are  going  to
 have  representation  in  a  federal  structure  on
 the  basis  of  population  which  means  that
 the  most  populous  state  will  have  a  greater
 yoice  in  that  body.  3  think  it  is  not  a  good
 basis  to  work  a  federal  structure.  This  has
 been  amply  brought  out  by  Shri  Panikkar.

 l  have  no  doubt  about  the  fate  of  this
 Bill,  Even  if  all  the  members  present  here
 vote  for  it,  it  is  not  going  to  be  passed.  But  we
 are  raising  the  point  for  discussion  and  focu-
 ssing  attention.  The  Constitution  was  adopted
 in  195).  It  has  been  amended  twenty  times
 since  then  and  it  is  going  to  be  amended  many
 more  times  hereafter,  One  more  amendment
 on  this  score  is  not  going  to  do  any  harm;
 on  the  other  hand,  it  may  do  some  good  by
 way  of  better  functioning  of  the  federal  stru-
 cture.  It  is  not  a  parochial  proposition.  Shri
 R.  द  Swaminathan  of  the  ruling  party  has
 also  supported  it.  So  this  cuts  across  party
 lines.  It  is  based  on  rationality  and  the  pur-
 pose  is  the  successful  working  of  the  federal
 structure.  On  these  grounds,  ]  support  the
 Bill.  ५

 SHRI  com  M.  STEPHEN  (  Muvattupu-
 zha  )  While  lam  in  sympathy  with  the

 principle  behind  the  Bill,  !  am  not  ina  position
 to  support  the  Bill.  There  is  no  difference  of

 opinion  on  the  principle  that  in  8  federal
 polity,  there  must  be  equality  as  between
 state  and  state.  If  the  proposal  was  mooted
 based  on  this  principle  and  with  emphasis
 on  this  principle,  there  might  have  been  a
 lot  to  say  about  it,  although  whether  under
 the  conditions  obtaining  in  India  it  is  acce-
 ptable  is  debatable.

 My  hon.  friend  on  the  other  side  drew  a

 parallel  with  the  US  there  the  representation
 for  States  in  the  Senate  is  equal.  But  there
 is  a  dfference  between  the  two  countries.
 There  they  started  with  full  independence
 for  the  different  States  and  those  states  confe-
 derated  into  8  Union.  Here  the  Union  came
 into  existence  and  then  for  administrative
 purposes  we  divided  the  country  into  different
 States  with  certain  powers  for  them,  residuary
 power  vesting  in  the  Union.  This  makes  for

 We  two  ours  two,  Whether  it  has  been  done  a  lot  of  difference
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 Here  the  basic  factor  is  the  individual.  This

 was
 pra

 forth  by  Shri  Salve.  Although  tech-
 tiy  we  all  represent  a  constituency,  we

 here  represent  the  individuals  im  the  constitu-
 ency.  Therefore,  when  we  are  enacting  a  law-
 to  give  effect  to  representation,  we  cannot  be
 forgetful  of  the  millions  of  people  who  have
 sont  us  as  their  representatives  here.

 Being  so,  we  cannot  accept  the  State  as
 static  units,  immutable,  sacrosanct  and
 unchangeable.  That  approach  is  impossible.

 Byven  in  the  framing  of  the  Bill  we  shall
 find  one  defoct.  The  Bill  says  that  the  existing
 State  is  something  sacrosanct  and  unchange-
 able  and  so  far  that  particulr  State  the  allo-
 tted  number  of  ssats  in  A951  is  the  basis  which
 shquid  be  taken  into  account.  Should  it  not
 take  into  acoount  the  subsequent  alterations
 that  have  taken  place  in  the  area  of  the  State  ?
 This  contingency  is  easily  conceivable.  In  974
 there  are  States  which  were  not  in  existence
 in  1951,  for  example  kerala  was  not  in  existence
 in  1951;  only  Travancore-Cochin  was  in
 exintence.  Interruptions.)

 SHRI  N.  K.  P.  SALVE  :  This  is  a  drafting
 problem,

 SHRI  2,  M.  STEPHEN  :  That  ia  one
 sapect  of  drafting.  Supposing,  there  are  patches
 ofland  in  this  country  which  cannot  be  equated
 with  a  particular  State,  that  will  go  without
 representation.  this  is  because  my  friends
 started  with  the  assumption  that  the  State
 is  completely  sacrosanct,  ;  whatever  States
 wore  in  oxistence  in  1951  were  all  the  States
 that  were  there  and  all  that  has  happened
 satwequent  to  that  aro  mere  alterations  or
 Geletions  or  additions.  That  is  the  fallacy
 of  the  whole  approach.  Ia  our  Comstitition
 you  can  seo  that  there  are  not  only  additions
 or  dbletions;  creation  of  new  States  is  conte-
 mplated  in  our  Constitution.  There  is  no

 a  eile
 United  States  Conutl.

 ५  tution  provides  for  the
 formation  of  a  new  State  by  separation  of
 territory  from  any  State  or  by  uniting  two
 or  more  States,

 the  State  and  he  should  have
 in  Parliament.  In  accordance
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 with  the  size  of  the  body,  the  nymber  of  ind}
 viduals  who  should  together  elect  5  re  pre
 sentative  varies,  Therefore  what  Mr.  Ssive

 spelt  out  is  the  fondamental  thing.  Do  we

 want  to  depart  from  the  proposition  that

 every  citizen  in  this  counrty  ought  to  be  अचिन
 sented.  Merely  because  I  happen  to  be  in  &

 particular  State  10,000  persons  there  must
 not  have  representation  which  is  equal  to

 representation  for  10,000  persons  somewhere
 else  ?  Would  it  be  equitable  to  the  indivi-
 dual  concerned?  That  is  the  desic  question.
 One  or  two  seats  more,  or  less,  for  this  State
 of  that  State  is  immeterial  if  you  take  the  whole
 of  india.  May  be  there  was  some  point  about

 what  was  said  about  how  every  State  has  been

 treated.  There  is  that  imbalance  tn  our  coun-

 try.  There  is  that  feelings  Iso.  May  I  tell  my

 friends,  Mr.  Manoharan  and  his  fatlowers
 that  there  is  a  feeling  in  certain  States  that
 they  are  being  disregarded.  For  example
 I  from  Kerala  feel  that  I  am  not  getting  what
 is  my  legitimate  due.  I  am  feeling  that  certain

 things  must  come  to  Kerala;  that  is  being
 taken  away  by  Tamil  Nadu.  Unterruptions.)
 ‘When  it  is  a  question  of  the  railway,  or  new

 lines  or  workshop  it  is  taken  by  them  and  I

 feel  that  J  am  disregarded.  But  whatis  the
 solution?  Only  a  charge  in  the  attitude  is  the

 solution;  solution  lies  in  the  willingness  on  the

 part  of  everybody  to  assume  a  sort  of  a  beha-

 viour  to  one  another  80  that  there  is  4  paycho-
 logical  feeling  injected  that  we  are  part  of

 the  whole  body.  We  must  think  that  way.

 Again  the  allocation  of  funds  is  the  most

 fundamental  thing.  The  proposition  ig  that

 it  also  must  on  the  952  basis,  not  on  the
 basis  of  human  beings  who  are  living  today,

 merely  because  in  952  in  8  particular  year

 something  was  there.  From  year  to  yeér
 funds  have  got  to  be  allocated  to  individusts,,
 on  the  principle  of  inoividulad  who  exist  in

 that  particular  years.  ‘Therefors,  the  fictional

 figure  of  population  in  1951  will  be  wnmcxe-

 ptable,  With  these  words  J  fee]  that  I  have

 got  to  oppose  this  BUI  because  the  basis  is

 wrong.

 Secondly  because  the  wrong  thing  witch
 was  sought  to  be  remedied  cannot be  remedied;
 thirdly  because  the  drafting  is  40  done  that
 we  will  get  into  a  dompleté  mess  If  we  are

 going  to  accept  this  Bilt,  That  part  of
 the

 Constitution  will  reputt  in  having  no  theaning
 at  all,  Large  pattbes  of  our  doastry,  ॥...



 492  Coniat.  (Amt.  S¥AISTHA  24,  893  (AKA)  (Bill  by  Shri  Maran)  i98

 avess  in  this  countey.  will  havea  great  pro.  born  in  the  State  of  Tamil  Nadu  migrated  out
 diem  whith  will  be  difficult  to  salve.

 With  these  words,  with  full  sympathy  and
 sentimert,  I  am  sorry  I  have  got  to  oppose
 this  Bill.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE  (SHRI
 NITIRAJ  }  SINGH  CHAUDHARY):  Mr.
 Deputy-Speaker,  Sir,  the  hon.  Mover,  while
 moving  the  Bill  for  consideration,  observed  :

 ‘The  idea  is  that  no  State  should  be  pena-
 fised  for  the  loss  of  its  representation  in
 the  House  of  the  People  for  sincerely  imple-
 menting  the  family  planning  programme,
 and  no  State  should  be  deprived  of  revenues
 by  way  of  grant  or  Plan  assistance
 by  the  Union  just  because  of  the  reason.”

 This  shows  that  the  main  basis  on  which  this
 Bill  is  conceived  is  that  the  loss  of  popultation
 as  a  cousequence  of  Family  Planning  and
 which  I  would  show  hereafter  is  not  correct,
 I  am  quoting  figures  from  the  monthly  state-
 ment  on  the  progress  of  family  planning  progra-
 mme  in  India;  progress  since  inception,  page  7.
 Tamil  Nadu  has  0.8  per  cent  couples  under
 protection;  Maharashtra  has  2.8  per  cent
 couptes  under  protection;  Kerala  has  V2  per
 cent  couples  under  protection,  In  other
 States,  it  varised  from  9.6  to  2.7,  2.7  being  in
 Assam  and  other  States,  So,  to  say  that  the
 population  of  Tamil  Nadu  has  fallen  because
 of  family  planning  is,  I  submit,  not  entirely
 correct.

 There  are  certain  other  reasons.  If  you
 permit  me,  I  will  place  before  you  some  popu-
 lation  figures,  and  the  percentage  rise  of
 population.  I  am  quoting  from  the  Census
 of  India,  i97l.  In  Tamil  Nadu,  the  popu-
 lation  rise  from  96l  to  97i  is  22.0i  percent.
 There  are  States  in  this  country,  that  is,  Andhra

 Pradesh,  where  it  is  20,  1. ह  there  are  other
 States  where  it  is  low  fess  than  that  of  Tamil
 Nadu.  It  is  9.73  in  Uttar  Pradesh  which,
 acconding  to  my  friend,  has  a  very  fertile  fomale
 population.

 There  is  one  other  rpagon  why  population
 of  Tamil  Nadu  has  fation,  It  is  because  of
 ‘wigtation,  I  am  quating  from  thy  satis-

 Hind  gimp  in  the  496)  coraum,  095,398  geopic

 of  that  State.  Besides  this,  there  are  other
 reasons  for  the  loss  of  population  in  Tamil
 Nadu;  namely,  portions  of  Tamil  Nadu  were
 transferred  to  other  States  after  Andhra
 Pradesh  was  formed.  So,  all  these  reasons,
 including  the  family  planning,  are  responsible
 for  some  fall  of  the  population.  Bat  whether
 it  can  be  made  the  basis  for  a  change,  a  {unda-
 thental  change  in  the  Constitution,  ie  the
 question.

 The  Government  of  India  is  aware  of  the
 responsibility.  The  Health  Ministry  of  the
 Government  of  Indie  is  taking  up  this  measure
 of  giving  weightage  to  States  where  family
 planning  is  being  impiemented  fully  and  pro-
 perly.  The  Health  Ministtry  has  moved  in
 the  matter  and  it  is  considering  this
 matter  with  the  Planning  Commission,  and
 the  body  which  is  to  decide  this  matter  is  the
 National  Development  Counci!.  The  matter
 will  go  before  the  National  Development
 Council,  which  consists  of  Chief
 Ministers  also,  and  it  will  finally  decide
 as  to  what  weightage,  if  any,  should  be  given
 to  the  States  for  implementing  the  family
 planning  programme.

 The  other  complaint  made  was  that  be-
 cause  of  the  fall  of  population,  allocations  made
 to  Tamilnadu  have  fallen.  3  quote  from
 the  statement  laid  on  the  Table  of  the  House
 by  tho  Planning  Minister  on  671.  In  the
 second  pian,  the  per  capita  plan  outlay  expen-
 diture  was  :  national  average  St;  Tamilanda
 $7,  In  the  third  plan,  it  was  9  and  98  res-
 pectively.  Tn  the  annual  plan  for  1966-67,
 national  average  was  20  and  Tamilnadu  22,
 ह. ल  the  annual  plan,  for  1967-68,  national
 average  was  20  and  Tamilnadu  ma  In  the
 annual  plan  for  1968-69,  national  average  was
 2i  and  Tamilnadu  24.In  the  fourth  plan
 1969.74,  national  average  was  9  and  Tamil-
 nadu  129,  There  are  States  like  UP,  West
 Bengal,  Madivya  Pradesh  and  Bihar,  where  the
 per  copita  a  plant  outlay  expenditure  is  much
 fess  than  in  Tamilnadu.  The  very  basis  on
 which  the  Bill  is  moved,  I  respevtfully  submit,
 is  not  correct,

 While  maving  the  Bill,  he  Port  5

 “The  aim  of  a  private  member's  Bil  is
 not  that  it  Is  accepted  by  the  Government.
 The  iden  is  to  fogus  the  attention  of  the
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 Government  to  this  particular  problem, 89  that  they  may  offer  their  point  of  view.

 He  has  achieved  that  object.  He  has  alsc
 derieed  the  views  of  the  members  who  have
 spoken,  A  majority  of  them  have  opposed
 the  Bill;  except  the  mover  and  a  member  from
 his  own  party,  others  have

 opposed
 it.  There-

 fore,  I  request  the  mover  to  withdraw  this
 Bilt.  I  oppose  the  Bill  for  the  reasons  that  I
 have  briefly  stated,

 SHRI  MURASOLI  MARAN  (Madras
 South):  Sir,  I  have  been  listening  carefully
 to  the  speeches  of  the  hon,  members  and  the
 minister.  I  thank  them  for  the  interest

 ~ have  shown.  It  is  my  duty  to  answer  some
 the  points  raised,  especially  by  Mr,  Bhandare
 and  Mr.  Salve,  Both  of  them  said,  the  theme
 behind  the  Bill  hits  at  the  very  root  of

 quality of  the  people.  My  plea  is  also  that  there  is
 he  equality  achieved  by  the  present  position,
 ft  depends  on  the  definition  one  gives  to  equa-
 lity.  According  to  them,  equality  means,
 each  State  is  allotted  a  number  of  States  in
 the  House  of  the  Peuple  ta  such  a  manner  that
 the  ratio  between  the  number  of  seats  and  the
 population  of  the  States  is  as  far  as  practically
 thé  same  for  all  States.  But  my  plea  is  that
 this  system  breeds  irequality.

 Some  States  are  vigerously  implementing
 the  family  planning  programme,  and  their
 population  is  reduced;  it  may  be  Tamilnadu
 or  any  other  State,  Their  representation,  in
 this  House  and  their  share  in  the  central  taxes
 by  way  of  devalution  is  also  reduced,  whereas
 other  States  which  do  not  effectively  implement
 the  family  planning  programme  get  all  the
 advantages.  How  can  you  say  that  this  is
 based  on  equality?

 Our  country  is  in  a  unique  situation.  We  .
 are  the  first  country  in  the  developing  world
 to  have  family  planning  as  an  official  policy.
 Perhaps  we  are  the  first  country  to  approach
 the  UN  with  a  request  to  send  80  evaluation team  to  study  the  programme,

 So,  I  think  we  may  not  have  a  precedent for  this  kind  of  tonstitutional  amendment.
 Shri  Bhandare  prefusely  quoted  from  dfmost
 all  the  constitutions  uf,  the  world,  He  says that  we  have  no  precedents.  J  say’  that  ours
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 ig  8  special  situation.  So  we  need  not  have
 Precedents,  Special  situations  call  far  specie remedies  which  can  be  quoted  85  precedents by  others,

 Moreover,  we  may  not  have  a  Precedent  for the  House  of  the  People.  But,  as  Shri  Sezhi-
 yan  has  pointed  out,  this  principleis  not  followed
 in  the  Rajya  Sabha.  So,  Task  a  counter  quest~ tion  to  those  who  say  that  there  is  no  prece- dent.  ¥  say  that  in  almost  all  the  federal  con-
 stitutions  of  the  world  except  that  of  Canada, the  representation  for  States  in  the  Upper House  is  equal.  In  the  United  States  each has  two  Senators  in  the  Upper  House.  In
 the  Switzerland  each  Canton  has  two  deputies in  the  Council.  In  Australia  each  State  has
 ten  Senators  in  the  Upper  House.  In  Canada
 the  Upper  House  consistsof  nominated  mem-
 bers,  and  that  ss  an  exception.  So,  in  our
 Country  we  do  not  follow  that  cardinal  princi-
 ple.  We  are  following  a  different  method.

 Article  80  (2)  talks  of  the  composition  of
 the  Council  of  ह:  ates.  The  Fourth  Schedule freezes  the  num  डा  of  Tepresentatives  from
 the  States.  Under  this  system,  while  UP  has
 34  representatives  a  States  like  Assam  has
 only  7  representatives  in  the  Rajya  Sabha,
 Now  you  find  fault  with  me  when  I  say  that
 we  should  fix  the  representation  on  the  basis
 of  the  954  census  figures,  But  how  did  the
 architects  of  the  Constitution  arrive  at  this
 figure  of  34  for  UP  and  one  for  Himachas!
 Pradesh  ?

 Here  |  want  to  quote  Basu  :

 *‘Consequential  changes  in  the  alloca-
 tion  of  seats  have  been  made  in  the  Fourth
 Schedule  maintaining  in  tact  the  original formula  of  one  seat  per  miflion  for  the
 first  five  milhions  and  one  seat  for  every additional  two  millions  or  part  thereof
 exceeding  one  million.”

 This  he  has  taken  from  the  Statement
 of  Objects  and  Reasons  of  the  Constitution
 Ninth  Amendment  Bill,  ‘1956,  Naturally,
 they  have  froezed  the  number  of  seats  in  the
 Counticil  of  States  according  to  the  population of  1951.  When  we  have  done  that  regarding the  Council  of  States,  what  is  wrong  in  fol-
 lowing  that  here  alsa  ?

 Some  hon.  momber  anid  that  what  I  névk to  do  is.  unreal.  Sut  we  ae  following  ‘tha,
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 woreal  ptactice  in  the  case  of  the  Council  of
 States,  The  very  name  Council  of  States
 indicates  a  House  of  the  States  where  all  the
 Mates  get  equal  opportunity.  But  the  principle
 of  equality,  about  which  Shri  Bhandari  and
 Shri  Salve  waxed  eloquent  is  not  followed
 there,

 Then  somebody  asked  that  why  in  the
 matter  of  distribution  of  revenues  and  taxes
 we  should  bind  ourseleves  to  an  out-dated
 census  ?  I  have  got  a  precedent  here,  and  that
 also  on  the  authority  of  the  First  Finance
 Commission.  In  Argentina  in  the  devolution
 of  central  taxes  and  revenues  30  per  cent  is
 on  the  basis  of  population,  and  the  population
 figures  aré  not  of  the  preceding  census.  Here
 I  want  to  quote  the  First  Finance  Commission  :

 “In  Argentina  the  Federal  Government
 also  shares  some  tax  receipts  directly  with
 the  provinces  ‘still  another  30  per  cent
 based  on  population  relying  on  the
 9I4  census  figures  rather  than  more
 recent  estimates.

 So,  according  to  my  friends  here,  Argentina
 is  following  out-dated  census  figures.  In  that
 way,  they  maintained  some  equality.  For
 those  friends  who  want  some  precedent  I
 give  this  precedent  from  Argentina

 36  .00  hrs.

 Shri  Somnath  Chatterjee,  while  speaking
 the  other  day,  said  that  there  are  certain  rea-
 sons  other  than  the  effective  implementation
 of  family  planning  for  tne  increase  of  popu-
 lation,  He  45  quite  right.  Because  he  hails
 from  West  Berigal,  he  quoted  his  example.
 There  migration  is  a  great  problem.  During
 957  when  the  Second  Finance  Commission
 visited  Calcutta,  the  then  Chief  Minister  of
 West  Bengal  argued  this  case.  He  said  that
 migration  should  be  taken  into  account  while
 deciding  the  share  of  Central  taxes.  I  think
 the  Second  Finance  Commission  has  given  a
 sufficient  answer  for  this  problem.  It  said:—

 **We  are  aware  that  a  continuous  stream  of
 refugees  has  heen  coming  into  West  Bengal
 from  Exst  Bengal  since  the  census..  We  do
 not  think  it  right  to  readjust  the  population
 Of  West  Bengal  on  this  account  as  other  fac-
 tors,  such  as  variations  in  birth  and  death
 rates,  inter-State  migration  etc.,  may  have
 Produced  changes  of  population  in  other
 States  also,”
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 So,  in  their  recommendation  they  did  not
 take  into  consideration  the  migration  aspect
 of  it,  bur  rega:ding  grants-in-aid  under  article
 275  they  have  tak:n  it  into  consideration.

 The  most  uncharitable  criticism  came  frem
 Shri  Salve,  if  J  may  say  so.  He  is  a  vendor  of
 Statistics  because  he  is  a  reputed  chartered
 accountant  by  profession,  Regarding  my
 figures,  he  repeated  the  remark  of  Mark
 Twain  that  there  are  lies,"  damn  lies  and
 statistics.  I  understand,  he  has  been  to  America
 for  giving  professional  advice;  he  had  been
 to  Pakistan  for  arguing  before  the  income-
 tax  tribunal  there  and  I  do  not  know  whether
 he  armed  himself  with  lies,  damn  lies  of  sta-
 tistics.

 He  also  said—I  want  to  quote  from  his
 spzech—it  makes  little  difference  to  people
 whether  there  are  30  representatives  from
 Tamil  Nadu  or  there  are  3i,  32,  33,  34  or  35.
 But  we  do  care.  Perhaps,  his  party  may  not
 care;  that  is  why,  they  lost  some  of  the  bye-
 elections  in  Nagpur  and  West  Bengal,  Bypt
 we  do  care;  our  pepole  do  care.  In  the  coming
 years  we  have  got  some  definite  methods  for
 family  planning.  For  a  long  time  family
 planning  was  a  guessing  game  played  in  a  dark
 toom.  Now  some  light  has  been  thrown
 on  to  it.  In  the  other  House  there  was  the
 Bill  to  liberalise  abortion,  Buphemistically
 it  is  called  the  Medical  Termination  of  Preg-
 nency  Bill.  :

 SHRI  N.  K.  P,  SALVE  :  The  Minister
 has  said  that  family  planning  has  been  nore
 efficaciously  and  effectively  implemented  in
 Maharashtra  and  Kerala.  I  did  not  have
 these  figures;  therefore,  |  did  not  raise  that
 point.  If  this  is  the  correct  position.,  the  basis
 of  your  argument  is  knocked  off,

 SHRI  MURASOLI  MARAN  :  I  cannot
 compete  with  the  hon,  Minister  in  giving
 figures,  4

 SHRI  N.  K.P.  SALVE  :  Statistics  again  :

 SHRI  MURASOLI  MARAN  :  Yes.  But
 in  the  statement  of  objects  and  reasons  I  have
 put  Taotil  Nadu  because  L  know  Tamil  Nady
 and  have  put  Tamil  Nadu  as  an  example,
 May  be,  Maharashtra  may  be  .  effectively
 implementing  family  planning,  I  speak  for
 Maharashtra  also,]  speak  for  all  States  which
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 are  effectively  implomenting  the  family  plann-
 ing  programme,

 I  think,  the  birth  rate  can  be  made  stati-
 onary  in  fatere,  Or.  Chandrasekhar,  when
 hs  was  Minister  hore,  talkea  about  certain
 wontraceptive  injections  which  can  prevent

 preganancy  for  some  years.  With  these
 methods  we  can  arrive  at  a  stationary
 birth  rate.  It  may  take  a  decade  or  two
 or  throe  dacades,  Until  then,  we  have  to  adopt
 ‘some  method  or  the  other.

 The  Minister  said  that  we  are  getting  more
 and  more  Plan  assistance.  But  T  can  quote
 another  set  of  figures.  In  the  First  Plan  we

 got  40.8  per  cent  of  the  total  Central  assistance
 for  alf  States  put  together.  In  the  Second  Plan
 it  was  9  per  cent;  in  the  Third  Plan  it  was  7.4

 Per  cont;  in  the  original  Fourth  Plan  (1966-71)
 जल्द  got  7  pér  cent;  in  the  annual  plans  (1966-69)
 क्  got  6.7  per  cent;  in  the  Draft  Fourth  Plan
 (1969-74)  it  is  5.7  per  cent.  Year  by  year,  Plan
 by  plan  our  assistance  is  getting  lower.  Proba-
 bly,  the  population  control  is  one  of  the  reasons.
 It  is  not  the  only  reason  but  it  is  one  of  the
 reasons.

 My  hon.  friend  said  that  we  are  parochial.
 Bat  sometimes  federalism  is  mistaken  for
 patochialism.  Mr.  Salve  advised  us  that  we
 should  think  like  Indians  first  and  Indians
 last.  We  are  second  to  none  in  thinking  Jike
 Indians  first  and  Indians  last.  We  are  not
 only  thinking  like  Indians  but  we  are  acting
 like  Indians.  We  are  effectively  implementing
 the  family  planning  programme.

 Our  population  is  equivalent  to  6  Brazils,
 9  Nigorias,  3  Egypts  arid  more  than  40  Kenyas
 to  which  we  are  adding  each  year  the  popu-
 lation  of  an  Australia  or  Peru.  That  is  why

 we  ate  offectively  implementing  the  family
 planning  programme.  We  are  in  the  forefront
 of  the  family  planning  programme,

 You  have  sxid  that  your  Health  Ministry
 hae  approached  the  Cabinet.  Mr.  K.K.  Shah,
 wien  he  was  Minister  here,  in  a  preset  confe-
 tence  held  in  October,  1970,  said,  ‘*The
 Population  in  966  should  be  the  basis  far
 allotment  af  funds  to  the  States  and  any  afdi-
 tonal  birth  should  not  be  reckoned  with.”
 I  think,  that  ides  8  being  pursmed  naw.  ह । 4  you
 de  net  consider this  point, if  you  deo  netroonaider
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 teduction  of  population  because  of  effective
 family  planning  programme,  our  people  will
 ask  ;  Why  should  wo  adopt  this  method  effe-
 ctively  when  by  adopting  this,  our  represt-
 ntation  in  Parliament  is  getting  reduce,  our
 Central  assistance  is  getting  reduced  and  our
 devolution  of  Central  taxes  is  getting  reduced?
 So,  the  time  has  come  when  the  people  may
 think  otherwise  and  it  will  given  a  set-back
 to  the  family  planning  programme.  That  is
 why  I  urge  upon  the  Government  to  do  some-
 thing  about  it.

 Forget  about  Tami]  Nadu.  J  have  no  fetish
 for  95]  census  figures.  You  may  put  some
 year  according  to  the  consensus  arrived  at
 by  the  N.D.C,  Probably,  the  National  Deve-
 lopment  Council  may  be  the  proper  forum
 for  that,  I  say,  it  should  be  1951  basis.  But
 then  the  Central  Family  Planning  Council
 which  met  at  Bhopal  during  November,  3969
 strongly  recommended  that  the  estimated
 population  in  968  should  continue  to  be  the
 basis  of  representation  in  Parliament  and  the
 allocation  to  States  for  the  next  25  years.
 They  have  suggested  t5  years,  Why  ?  The
 reason  is  simple.  Very  soon,  we  would  have
 attained  uniformity  of  targets  regarding  family
 planning  programme.  So,  at  least,  for  some
 years  to  come,  until  we  arrive  at  a  uniformity
 of  targets  regarding  family  planning  programme,
 something  should  be  done.  Otherwise,  we  will
 be  setting  the  clock  back  in  regard  to  the  family
 planning  programme.

 Ag  the  hon.  Minister  rightly  pointed  out,
 the  main  purpose  of  any  Private  Member’s
 Billis  not  that  it  will  he  passed  unanimously
 or  with  a  majurity.  We  are  focossing  the  atten-
 tion  of  the  Howse  and  of  the  Government
 through  this  so  that  sometimes  it  may  set
 a  float  ideas  which  with  influx  of  time  may
 catch  up  the  minds  of  the  people  and  force  the
 Government  to  bring  forward  a  suitable  legi-
 slation.

 i  think,  I  have  partially  achieved  the  object.
 So,  Tam  not  pressing  for  this  Bill.  I  withdraw
 the  Bit},

 MR,  REPUTY  SPEAKER  :  Has  be  the
 feave  of  the  Howse  to  withdrew  the  Bill.

 HON.  MEMBERS  :  Yes.

 The  Bil  was,  89  leave,  withdrawn.


